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tion need, the financi~l h~lp in this regard 
they are given by Government. The 
hon. Member referred to Lton's Club 
and some such organisation. If they 
come to us for help in this regard, we 
shall help them. 

MR. DEPUTY -SPEAKER: I shall 
call one from left, right and another from 
the Ce-ntre, If l deviate from that, please 
correct me. The Leftists will never be 
left out. Don't worry. Shri Rajda. 

SHRI RATANSINH RAJDA; Sir, 
we are eliciting information from the 
bon. Minister as far as steps that Govern-
m"'nt ~~ taking with regard t::> blindness 
that l8 prevailing in this country and the 
extent to which it is p:evailing etc. Blind-
ness has many facets and intencities. 
Blindness is also caused by intensive power 
in this country. I do not know whether 
Government has got any means to over· 
come the blindness fro'"ll power. 

SHRI NIREN GHOSH : They are 
politically blind! 

SHIU RATANSINH RAJDA 1 I 
W.>n t say that they are politically blind. 
But power has got something to do with 
blinc:lne.. 

That apart, the ho.n. Minister is aware 
that there are several atSOciations for the 
blind. Now, they have been clamouring 
for Government help aince the last many 
years. Their main complaint is that 
Government is turning a deaf ear to all 
their demands so far. Will the hon. 
Minister tell us what help or assistance 
is being given to all those associations for 
the blind ? 

THE MINISTER OF HEALTII 
AND FAMILY WELFARE (SHRI B. 
SHAl\lKARANAND) : Those who were 
blind by power went away within three 
years. The hon. Member has been blind 
to the m'lin question. The main question 
deals with blindness of children. He is 
askin~ about the help to the association 
for the blind people. This has nothing 
to do with th(" Health Ministry. This 
concerns th(" Social Welfare Ministry. 
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. SHRI NIHAR RANJAN LASKAR: 
S1r, I have already stated that there have 
been several constraints duf" to which this 
programme has not got into full swing. 
We have to go to the State authorities for 
implementation and we have been trying 
to tighten it up. 

Recouicleratioa of New PaHpO~ 
Jl111N 

+ 
t142. SHRI JANARDHANA 

POOJAR.Y: 
SHRI P. K. KODIYAN 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the Indian nationals 
abroad have urged the Govt"'rrunent to 
recomidcr the new pauport rules e~etive 
from ISt November, rg8o; and 

(b) if so, the reaction ofthe Government 
on it ? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) and (b). Embassy of India, 
Kuwait, had infonned the Government 
that the Indian residents in Kuwait were 
under apprehension that the new system 
of emigration endorsements of Indian 
passports would cause inconvenience tu 
them at the time of their visits to India. 
However, the Embassy has since clarified 
that Indian nationals coming to India 
from abroad on return tickets or transiting 
through India do not require emigration 
endorsements on their passports at the 
time of their departure back to their 
country ofresidence. Reports of adverse 
reaction from the Indian community to 
the new system have not been received 
from any other Indian Missions. Nor 
have there been any further representations 
in Kuwait after the clarification given by 
the Embassy. 
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SHR.I .TANARDHANA POOJARY : 

Whether die government would authorise 
the Indian Embassies abroad to grant 
exemption from emigration endorse-
ments to minimise the inconvenience ? 

SHRI P. V. NARASIMHA R.AO . 
Tne new rules that have come into fore~ 
on 1st Nove1nbcr seek to simplify the 
procedures and also rf'duce the inconven· 
ience cau!led to pasqengers. All this 
c'lecking lnd to be done at the airport 
and it ii pr~ciscly for that purpose that 
n(>w ruleCJ havt" c~me into force. In this 
tltcre w 1~ S')ffi(' mtl)-und"r')t 'mding. 
T•1at has been clarified and tlwrc is no 
furt'ter diffirulty in this. 
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SHRI K. LAKKAPPA : Mr. Th-puty 
Speaker, Sir, it is not only the Indian 
nationals living in Kuwait who have 
reported this difficulty but also the Indian 
nationals living in other countrie4\ who 
visited even as tom·ic::ts ff'lt that in 
transit lot ofharas~m~nt had bc·c·n creatf'd 
regarding emigration. They had bef' n 
asked to stay here for n1any days whereas 
they were not in a position to stay. Lot 
of difficulties have been experir-nced. 
Yesterday also they had given a memo-
randum to some Members of Parliam<"nt. 
Tilerefore, Jnay I request the hon'b'e 
Minister to kindly look into it and case 
the situation immediately and remove 
the difficulties. 

SHRI P. V. NARASIMHA RAO : 
Let me explain the situation. Before 
the introduction of these rules, there was 
so much p~!l!ure on the airport authorities 
that it was just not possible to contplete 
all this check. Hours and hours before 
the d~partur~ tim~ passengers wert" asked 
to come and congregate and stand in 
a queue at the airport. This had resultt"d 
in an all-round inconvenience and the 
concerned Ministry, that is~ the Civil 
Aviation Ministry also urged upon the 
Ministry of External AfFairs to do something 
abou·t it. So, in view of all the!Jt' incon-
venionoes, we have introduced .a set 
of new rules ; a new method has been 
introduced. Now, we will h~ve to see 
how it works. If this method also 
becomes ("Ven more inconvenient we 
will have to look into it. But I think 
that so far as the congestion at the 
airport is concerned this is goiDfr to be 
relieved considerably. It has been .eeen 
that it is relieved considerably. ln the 
wake of the application of this method, 
if there is any other inconvenience caused 
to the passengers, whether they will have 
to go again and again to the passport 
office ,to set the .endo,rsements, what 
could be done in order ,to relieue that 
kind of presaure, ~ will ha~ to iee about 
that. The p~ort Qftjces are under 
pressure at the moment because all the 
pressure is now transferred from airport 
to the passport office. We are taking that 
addition•l precaution in order to ~lieve 
that pressure at the airports. We will 
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have to see whether there is any other 
kind ofmethod for relieving this pressure. 
Tr1at we will have to see after observing 
how this new method works for a few 
months. A<J Yo.1 know, it has bt-en intro-
duc~d only from the rst of November. 

DR. SUBRAMA~IAM SWAMY : 
Sir, the Minister has pointed out that 
in orcler to alleviat~ th<> sufferings of the 
overseas Indians thesf" rules arf' brought 
in. ~ow, one of the l.>igg<'st hcadJ.ches 
for oveN<'as Indians (which I think 
the ~Iinister should try to remove') is the 
f..tct th~Lt the pa.iSport is valid only for 
~{ years. . \nd no vi~a i~ allowed by any 
country unles~ the pas<~port is valid for 
more- than 6 months as th{' time of 
application. May I know whether the 
Mini'itcr would consider amending 
thes<' rull'·s further t.o mak(' the passport 
va1 id for ro years so that thi<:J additional 
bm-eaucratic work of renewing pas~pnrt 
over and ove-r agJ.in could be- avoitit"d ? 
This is what r~ally ov~rC~eas Indians 
want. Would the hon. Minister con«Jider 
that ? 

SHRI P. V. NAR.\SIMHA RAO ; 
T~ti~ q•testion ic; not connect<"d nf"ce~JSarily 
w1th ovr~ea~ Indianc;. Thic; i~ a limitf"d 
tnalter. But natur.11ly w<.- will consi(l<-r 
if thf"rt> is any p.trticular advantage in 
1naking it a In-Year pa.c;spost. But I 
cannot make any aCJ~urance h<--causc that 
may have its own incnnvenience, itc; own 
difficultie~. AU the c;ame, I will certainly 
gel it examined. 

Cancer Research and Treatment 
Programme 

*143. SHRI A . NEELALOHTTH.\. 
DA 'iAN : Will thr Miniqtrr of HEALTH 
A~D l•'AMILY \VELFARE be plt"ased 
to state : 

(a) Whether the Government ofindia 
have finalised the Cancer Research and 
T~eatment Progra~me to be taken up 
w.1th the Central ass1stancc for implementa-
tion during the Sixth Five Year Plan 

(b) if so, the details thereof; 

(c) whether Governm~nt have inclu .. 
ded the pr •pogal ofGovernment ofKerala 
regarding the devel •p1nen t of the Can er-r 
unit of th~ Medical Collf"ge, Trivendrum 
as a Regtonal Cance-r Centre in this · 
and ' 

( dj if not, when it will be finalised and 
included? 

THE MINISTER OF STATE I 
11iE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI NIHAR 
RANJAN LASKAR) : (a) Yes, Sir. 
Decisions rt>garding the implementation 
of the Progranune have b('en taken. 

(b) A statement is laid on the Table 
of the Sabha. 

(c) Yf's, Sir. 

(d) Does not misc. 

STATE:. ENT 

Depending upon the av£lilahility of 
Plan funds aud th~ fulfilment of the 
prescribe-d condi 1 ions by the concf'rned 
StatesjU. Ts, financial assistance is pro· 
vided for :-

I. The drvr-Iopmrn t of rxisting Cancc·r 
Institutes into Regional Cancer 
Rest·arch and Trt'cttm~nt Centre". 
It has been te11L1ti\ elv ckcickcl 
that, dep<'nding upon the satic.~f.K­
tion of prescribed conditions by 
thf' conc(·rnC'd S t t tt•sjt.T nio n Terri-
to rice;, financial a.~~ic;tancc n1av 
be affonlt-rl to the followin~ 
institutions : 

r • Chi taranjan National Cancer 
Res<."'arch Crntr~, Calcutta. 

2. Cancer Institut~, ?\ladras. 

3· Inc;titutr-Rotary Cancer Hos .. 
pital, All India Institut~ o 
Medical Scif'nces, New Dclhif 

• 4· Cancer Hospital and Research 
Institutr, Gwalior. 

5· S. C. B. Medical Colleg~ 
Hospital, Cuttack. 

6. Gujarat Cancer and Research 
Institute, Ahme-dabad. 

7· Dr. B. B. Cancer Institute, 
Gauhati. 

8. Cancer Wing of the Medica] 
College Hospital, Trivendrum 

g. Kidwai Memorial lnstitute of 
Oncology, Bangalore. 

n. Assistance of Rs. I o.oo lakhs in 
each case will be afforded to the 
States/Institutions for installa-
tion of Cobalt Therapy Units, 




